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Please Note

(i) ln certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond

accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by

the concerned firm and may be responded accordingly.

The meeting No. 07/16 of the Norms Committee (NC-l) for the licensing year 2015-2016 was held on

06.07.2015 under the Chairmanship of Shri J.M. Gupta, Jointl Director General of Foreign Trade to
consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign Trade

Policy 2015-2020 I Handbook of Procedure Volume-|. The following Members of the Committee
were present in the meeting: -
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Case No.:2/4/80‐ ALC2/2015  Party Name:TERUMO
IPENPOL LIMITED

Mcet No/Date:7/80‐

ALC2/2015
06.07.2015

Status:
Deferred

IDatc:17.08.2015

Number and fllc numbcr of

to send a reminderto RA.

HQ File

:O1/80/050/00073/AM16/

‐RLA File

153/21/040/00002/AM10/

Lic.No/Date:5310008508 1Defer
1206.2009

Decision: The Committee noted that status report regarding AA
RA for this case sought from the RA was not received and decided
Case is deferred to 17.08.2015.

SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt.

1. Sh S.K.Jain′ D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

2 Sh.  Kanwa‖ nder  Singh  sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

3. Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 DGF丁′U.B.

4. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFT′ U.B.

2.Case No。 :lyl1/80¨ALC2/2012 Party Name:YOKOGAWA Status:
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INDIA LIMITED ALC2lzOls Deferred
06.07.2015

:nq eii; RLA File Lic.No/Date:0710088440 Defer l

r:01/80/050/0 o22gtAMl3t :07 t21t04ot00l2olAMl3l '24.05.2012 Date:17.08-2015

lDecision: The Committee noted that the firm has been asked to furnish a certificate from the duly I

il;;;il "ff".. of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to I

itfr" "ff""t 
that the said goods are required for petroleum operations vide letter dated 20.06.2014. The

lCommitteedecidedtorJiterateitseailierdecisionforthenecesSarydocument.
tThe Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.

13110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this

lregard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General
ioiHydrocurbons. The Committee noticed that the firm has produced the requisite certificate issued by

ithe Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position

lshould be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on l

1OZ.Ot.ZOt5 asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Mumbai

:under deemed exPort category.
The Committee further noted that the firm vide its letter dated 30.01.2015 has submitted a reply but has'

rnot submitted the requisite certificate. The Committee reiterated its earlier decision of production of the

reOuis,ite gertifrcate and decided to remild the fi1m, Case 
is 

defened to 17,08 20-1.5:

iCaseNo.:15/26/80‐
ALC2/2012 Party Name:LARSEN&

|                    ITOUBRO LIMITED
|

:under deemed export category.

'The Committee reiterated its earlier decision of production of the

:remind the firm. Case is deferred to 17.08.2015.

ILic.No/Date:0310722249 1Defer

IMeet No/Date:7/80‐

:ALC2/2015
‐06.07.2015

Status: i

Deferred l

IHQ File

,authOHZed officer of Dttectoratc General of Hydrocarbons,Ministry ofPetrolcum and Natural Gas tol

ithe effect that the said goods are required for petroleum operations vide lctter dated 20.06.2014.Thcl

iCommitee decided to reiterate its eaJier decision for the necessary document.
|
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he Directorate General of Hydrocarbons on 04.02.2014.The Commitee decided that this PositiOni

1 02.01.2015 asking them to hmish requidte DGHC Certincate as its supply is to ONGC,M【 umbail

IHQ File               lRLA File              Lic.No/Date:0310722249 1Defer      :
:01/80/050/00576/AM13/    1103/95/040/00791/AM13/    129,01.2013        Date:1708.20151

1Decision:The Committee noted that the f11111's letter dated 31.03.2015 has been sent to DHl onl
113.04.2015 for comments.NC also noted that has been asked to fumish a cenincate from the duly
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Status:
Deferred

letter directly

17.08.2015。

to the firm on,

No.:1/26/80¨ ALC2/2012 Party Name:NETAFIM
IRRIGATION INDIA
IPVT.LTD.

:01/80/050/00562/AM13/



Case No。 :33/8/80‐ALC2/2013  Party Namc:THYSSENKRUPP
INDUSTRIES INDIA PVT.LTD

FHQFlle

5 :01/80/050/00143/AM14/

Case No.:3/6/80‐ ALC2/2013  Party Name:BOTIL OIL
T00LS INDIA PVT
LTD(FORMERLY BAKER OIL

RLA File

:05/23/040/00016/AM14/

Lic.No/Date:031073301l Defer
01.05.2013              Date:17.08.2015

Decision: The Committee noted that firm's reply dated 16.09.2013 has been sent to DHI on
04.10.2013 for comments. NC also noted that the firm is making supply against invalidation letter of
EPCG and the matter has been referred to EPCG Division for clarification and decided to await
clarificationfromthemandcommentsfromDHI.Caseisdeferredtol7.08.20l5.

HQ File

:01/80/050/00094/AM14/

RLA File
:03/95/040/00063/AM14/

RLA Flle

:09/24/040/00074/AM14/

Party Name:

PRANITA ENGINEERING
SOLUTIONS PRIVATE
LIMITED,

Mcct No/Dtte:7/80‐

ALC2/2015
106.07.2015

Mcet No/Date:7/80-

ALC2/2015
06.07.2015

Mect No/Date:7/80-

ALC2/2015
06.07.2015

Status:
Deferred

Status:
Deferred

Status:
Deferred

Decision: The Committee noted that the firm has been asked to fumish a certificate from the duly,
lauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to i

the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
,Committee decided to reiterate its earlier decision for the necessary document.
,The Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.
3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this
regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General,
lof Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by r

the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
,should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on l

;02.01.2015 asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Assam
under deemed export category.
The Committee further noted that the firm has submitted representations for certain Advance
lAuthorization requesting that they may be granted waiver from submission of the requisite certificate.
,The Committee also noted that these representations were forwarded to Policy VI Section of the DGFT
rfor taking up the matter with TRU, D/o Revenue, Ministry of Finance.
,Case is defered to 17.08.2015.

Case No.:2/13/80-ALC2/2014  Party Name:RAGHU VAMSI  Meet No/Date:7/80-
MACHINE T00LS PRIVATE IALC2/2015
LIMITED               06.07.2015

Lic.No/Date:0510353884 Defer
13.05.2013              Date:17.08.2015

Status:
Deferred

Lic.No/Date:0910056105 1Defer

23.05.2013              Date:17.08.20151器品掲5α0032νAMl夕
Decision: The Committee noted that MSME representative has informed that an e-mail dated
,16.04.2015 asking the firm to submit excel sheet of calculation has been sent to the firm with a copy to
DGFT and decided to issue a reminder to firm to expedite reply. Case is deferred to 17.08.201 5.

Case No.:9/7/80-ALC2/2014
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IDefer

lDate:17.08.2015

Decision: The representative from MSME informed the committee that they have requested their

,Bangalore MSME office to provide comments in the case. It was also informed to the committee that

lcopies of relevant papers have already been sent to the MSME Bangalore office. The committee

irequested the MSME representative to take necessary action so that the comments can be provided

iexieditiously to the committee. Case is deferred to 17.08.2015. 
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10.HQ File              RLA Filc              Lic.No/Datc:0910057395 Defer
101/80/050/00310/AM14/      :09/24/040/00218/AM14/      12808.2013              Date:17.08.20151

Decision: The Committee noted that the reply dated 14.02.2015 has been sent to MSME on r

27.o2.2ol5and25.06.20l5toexpeditecomments.Caseisdeferredtol7.08.20l5.

「

Meet No/Date:7/80‐        IStatus:ttN-C22015 Deferred 
I

|                                        |

lDecision : The Committee noted that the firm has been asked to furnish a certificate from the duly
,authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

Ithe effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The

Committee decided to reiterate its earlier decision for the necessary document.

iThe Co**ittee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.

ll 3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this

iregard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General

'of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
lshould be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on

102.01.2015 asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Vadodara
,under deemed export category.
,The Committee further noted
iArrthorizetion renrresfins that the be granted waiver from submission of the requisite certificate.

representations were forwarded to Policy VI Section of the

Committee further noted that the firm has submitted representations for certain Advance

:聟:h呻【,11:lfT:ltむllta111,4』γ
:The Committee also noted that these

lDGFT for taking up the matter with'
117.08.2015.

1撚鮒塩αL
HQ File              ,RLA Flle
|:01/80/050/00292/AM14/ :05/23/040/00225/AM14/

TRU, D/o Revenue, Ministry of Finance. Case is deferred to
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Case No.:46/15/80‐ ALC2/2013 Party Name:BOTIL OIL
T00LS INDIA PVT

Mcet No/Date17/80‐

ALC2/2015
06.07.2015

Lic.No/Date:0510366074 1Defer
19.09.2013             1Date:17.08.2015

HQ File

:01/80/050/00302/AM14/

HQ File

:01/80/050/00351/AM14/

LTD(FORMERLY BAKER OIL

RLA File
:05/23/040/00245/AM14/

RLA File

:03/95/040/00268/AM14/

LTD(FORMERLY BAKER OIL

RLA Fiic

:05/23/040/00273/AM14/

Mcet No/Date:7/80‐

ALC2/2015
106.07.2015

Meet No/Date:7/80-

ALC2/2015
06072015

Status:
Deferred

Status:
Deferred

Status:
Deferred

I Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized ofYicer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas tol
,the effectthat the said goods are required for petroleum operations vide letter dated 20.06.2014. The

, Committee decided to reiterate its eailier decision for the ne."ssary document.
The Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.

l2 3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. ln this
regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General ,

of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
,should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on
02.01.2015 asking them to furnish requisite DGHC Certificate as its supply is to ONGC, Delhi

r under deemed export category.
. The Committee further noted that the firm has submitted representations for certain Advance

Authorization requesting that they may be granted waiver from submission of the requisite certificate.
The Committee also noted that these representations were forwarded to Policy VI Section of the

I DGFT for taking up the matter with TRU, D/o Revenue, Ministry of Finance.
I Cal,e is deferred to I 7.08.201 5.

iCase No.:34/18/80-ALC2/2013 Palty Name:LARSEN&
TOUBRO LIMITED

131器品掲5α0036″AMW
Lic.No/Date:0310751272 Defer
26.09.2013              Date:17.08.2015

lDecision: The Committee noted that application of the firm was forwarded to DRDO for comments
'on24.11.2014 followed by reminders on29.04.2015 and 30.06.2015 for comments and decided to
remind the DRDO again for comments. Case is deferred to 17.08.2015.

Case No.:21/18/80‐ ALC2/2013 Party Namet BOTIL OIL
IT00LS INDIA PVT

Lic.No/Date:0510367148 Defer
30.09.2013              Date:17.08.2015

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly' 
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

r14,16. effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. Ther
; iCommittee decided to reiterate its earlier decision for the necessary document.

The Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.
3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In thisI regard, the firm was requesteA to proauce an *sentiality Certificate issuid by the Diiectorate General
of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by, the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position

r 'should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on
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iiir" c".*ittee iurther nJt.d tnut the firm has submitted representations for certain Advance

lauinorization requesting that they may be granted waiver from submission of the requisite certificate.

,ff," Co**ittee also nJt"d thut'these representations were forwarded to Policy VI Section of the
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一‐Status:

Deferred

‐Defer
lDate:17.08.2015

replied to the DEIT deflciency

to furnish reply and decided to

17.08.2015.

letter dated
issue final
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l igrant another 15 days dme to furnish reply.The irm has submitted essentiality certiicate from l

l lDGHC as its supply is to Reliance lndustries,Mumbai under deemed export category。      |
l iCase is defcrred to 17.08.2015.



i iC"r. ir-Oif.*.d to nOg20l5.tl

Party Name:ALSTOM INDIA
LIMITED,

IMeet No/Datc:7/80‐

IALC2/2015
106.07.2015

Status:
Deferred

ILic.No/Date:3210070400 Defer      l
:01/80/050/00410/AM14/ 128.11.2013 Date:17.08.20151

iDecision: The Committee noted that firm's application has been sent to DEIT on 08.0i.r0it i;,
1commentsanddecidedtoremindDEITtoexpeditereply.Caseisdeferredtol7.08.20l5.

Case No.:22l2ll8O-ALC2/2013 Party Name: BOTIL OIL Meet No/Date:7/80-

T00LSINDIA PVT       ‐ALC2/2015
LTD(FORMERLY BAKER OIL 06.07.2015

RLA F‖ e

:32/21/040/00141/AM14/

I  HQ File
.   :01/80/050/00418/AM14/

RLA File

:05/23/040/00343/AM14/

Status: 
i

Deferred l

l

:

ILic.No/Date:0510372329 1Defer      l
29。 11.2013         1Date:17.08.20151

Decision: The Committee noted that the firm has been asked to fumish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The

, Committee decided to reiterate its earlier decision for the necessary document.
, ,The Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No. 

r

20 3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this
regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate Generalr
of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by ,

the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position,
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on r

'02.01.2015 asking them to fumish requisite DGHC Certificate as its supply is to ONGC, Mumbai
under deemed export category.
rThe Committee further noted that the firm has submitted representations for certain Advance
iAuthorization requesting that they may be granted waiver from submission of the requisite certificate. r

The Committee also noted that these representations were forwarded to Policy VI Section of the
,DGFT for taking up the matter with TRU, D/o Revenue, Ministry of Finance.
,Case is deferred to 17.08.201 5.

ICaseNo.:17/21ノ

80‐ALC2/2013

|

陣QΠに    ~~~

Party Name:DEE
DEVELOPMENT ENGINEERS
tTD.

RLA File
:05/23/040/00373/AM14/

Mcet No/Date:7/80‐

:ALC2/2015
106.07.2015

1Lic No/Date:0510373370
,12.12.2013

'Status:

Withdrawn

P :01/80/050/00413/AM14/
Decision: The Committee noted that this case has already been ratified in NC Meeting No.4/80 dated
26.05.2015 and decided to withdraw the case.

122 ICaseNo.:1/23/80‐

ALC2/2013

匝ΠL~~~~~~~
|:01/80/050/00427/AM14/

Party Name:APEX TEST
TECHNOLOGIES,

RLA File

:07/24/040/00310/AM14/

わ60■2m5

Status:
Deferred

Defer
Date: 17.08.2015



has been sent to
decided to remind

DEIT on
DEIT to
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1 30.09.2013.The Committee noticed that thё  applicant flilH has in fact submitted copy of``Amendment

INo.l to Purchase Order-2012/SSCP/GPE/LC)I-032 dated 30.09.2013.``Therefore,NC decided to ask

lhe nlln to subm■ copy of o面 ginal purchase Order against which the amended purchase Order has been

placed with the applicant irm." The COmmittec also noted that DIPP has fumished

iCOmments/recommendation宙 deID No.12/80/2015‐ TSW/26 dated 06.07.2015 for this case.

ICaSe iS deferred to 17.08.2015.

c No.:3/7/80‐ALC2/2014  Party Name:BOTIL OIL
T00LSINDIA PVT

Oi VV
i Bhav

匿F

DifeC

⌒

The Committee noted that firm's reply dated 16.03.2015
15 followed by reminder on 24.06.2015 for comments and
comments. Case is deferred to17.08.2015.

No.:21/7/80¨ ALC2/2014 Party Name:DYNAMATIC
ITECHNOLOGIES LIMITED,¬濶

m‐  |
1器品泥5υ0015VAMl夕

RLA File

:07/24/040/00357/AM14/ 圏 肝
而 耐

語 ;II:
Decision: The Committee noted that the firm's reply dated I 8.12.2014 has been sent to MSME on
02.01.2015 followed by reminders dated 19.03.201Sand 24.06.2015 for comments and decided to
await comments from MSME. Case is deferred to 17.08.2015.



LTD(FORMERLY BAKER OrL 06.07.201s

HQ File RLA File Lic.No/Date:0510386490 Defer

':01/80/050/00140/AMlsl :0512310401004581AM141 13.05.2014 Date:17.08.20151

necisio, : The Comminee noted that the firm has been asked to furnish a ceftificate from rhe duly
,authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
Committee decided to reiterate its earlier decision for the necessary document.
iThe Committee also noted that M/s GE lndian Industrial Private Ltd. was issued an AA No.
3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this
,regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate General i

of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position,
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on
02.01.2015 asking them to fumish requisite DGHC Certificate as its supply is to ONGC, Vadodara,
under deemed export category.
The Committee further noted that the firm has submitted representations for certain Advance
Authorization requesting that they may be granted waiver from submission of the requisite certificate.
The Committee also noted that these representations were forwarded to Policy VI Section of the
iDGFT for taking up the matter with TRU, D/o Revenue, Ministry of Finance.
Case is deferred to I 7.08.201 5.

ICase No.:2/10/80‐ ALC2/2014 Party Name:LARSEN&
|                   ITOUBRO LIMITED

IMcet No/Date17/80‐

:ALC2/2015
‐06.07.2015

ILic.No/Date:0310781699 1Defer

15.05.2014              Date:17.08.20151

Status:
Deferred

181蔦蕊lilil;漁:;
RLA Filc

:03/95/040/00038/AM15/

Decision: The Committee noted that firm's reply sent to DHI on 25.1 1.2014 followed by reminder on
19.03.2015 and 03.07.2015 for comments and decided to await comments from DHL

,Case is deferred to 17.08.201 5.

罐 Q Ⅲew∞2vAm y

iCaseNo::15ノ 10/80‐ ALC2/2014

|

Party Name: ARIOLI Mcet No/Date:7/80‐

TEXTILES MACHINERY PVT IALC2/2015
LTD                  06.07.2015

RLA File

:34/21/040/00090/AM15/

Status:
Deferred

Lic.No/Date:3410040214 1Defer

06.06.2014              Date:17.08.2015

I)ecision:Thc cOlllinittee notcd that the FilHl's reply dated 21.05.2015 sentto MSME on 25.05.2015

for comlllents and decided to await comments.Case is deferred to 17.08.2015.

Er* Nr"39/l 0/S0-ALC2/20H
I

Status:
Deferred

Party Name:TRIDENT T00LS
LIMITED.

IMeet No/Date:7/80‐

lALC2/2015
106.07.2015

Lic.No/Date:0310784828 Defer      l
.09.06.2014              Date:17.08.2015

|

301器航50Ю023yAMl夕
RLA File
:03/95/040/00177/AM15/

,Decision: The Committee noted that firm's reply dated 15.01.2015 was not proper and accordingly
rreminder to the firm was issued on 30.03.2015 followed by another reminder on 13.05.2015 and E-
mail on 21.05.2015 to expedite reply and decided to issue final reminder to the firm to furnish reply
lfailinB whlch theil cle wilf be rejectld without further notice with direction to pay applicatle custom

l\-z' re v \kll



iduty with interest for EODC.Case is deferred to 17.08.2015.

ICase No.:40/10/80‐ ALC2/2014 Party Name: TzuDENT TOOLS ,Meet NoiDat e:7180-

WJ~~~語 漱丁
RLA File

:03/95/040/00176/AM15/―臨

Status:
Deferred

IDefer

lDate:17.08.20151/80/050/00236/AM15/

ision: The Committee noted that firm's reply dated 15.01.2015 was not proper and accordinglyilrecrslon: lhe Uommlttee noted that tlrm's reply dated l5.Ul.2Ul) was not proper and accordlngly
reminder to the firm was issued on 30.03.2015 followed by another reminder on 13.05.2015 and E-
,mail on 21.05.2015 to expedite reply and decided to issue final reminder to the firm to furnish reply
failing which their case will be rejected without further notice with direction to pay applicable custom
duty with interest for EODC. Case is deferred to 17.08.2015.

inder to the firm was issued on 30.03.2015 followed by another reminder on 13.05.2015 and E-

Case No.:35/10/80-ALC2/2014 Party Name:PRANITA
ENGINEERING SOLUTIONS
IPRIVATE LIMITED,

面 M_7/80-

1諸『
盤ピ

Status:
Deferred

Hq iiie RLA File Lic.No/Date:0710105002 Defer
:01/80/050/00231lAMl5l :0712410401000491AM151 I 1 .06.2014 Date:17.08.2015

32
iDecision: The representative from MSME informed the committee that they have requested their
Bangalore MSME office to provide comments in the case. It was also informed to the committee that
icopies of relevant papers have already been sent to the MSME Bangalore office. The committee
requested the MSME representative to take necessary action so that the comments can be provided
lexpeditiously to the committee. Case is deferred to 17.08.2015.

O14爾
響濡漑

翻脇蕊ふittζ
~脇
蕊蕊蕊

路獄I鰤讃鵠;∬職i淋81調

Lic.No/Date:0310784832

0906.2014

麗
|

Case No.:30/10/80‐

,Deferred

The Committee noted that DHI vide its UO No.3(19)/114-TSW(B)1227 has raised
in the firm's application and decided to send to the firm to fumish reply (copy to be sent to

Case is deferred to 17.08.2015.
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源勇罵蕊議姦I葛 雨
■i10064422‐
降蕊蕊 1
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"r*ZUr 

t;O*, OrOr:0",1
decided to send another reminder to DHI to

‐Case No。 :2/16/80-ALC2/2014 Party Name:WELD FUSE
pvT ITn

Status:
Deferred

|

IPVT.LTD.

1
|

|

¶獅蕊薦蕊「

~師
脇蕊蔦:戸Ⅵ漱P繭而

~温
、:

`  ICase No.:21/19/80‐ALC2/2014 Party Name:UNI VTL
‐                    PRECISION PVT.LTD.

Decision: The Committee noted that DHI has
20.03.2015and 23.06.2015 to offer comments and
expedite comments. Case is deferred to I 7.08.201 5.

Meet No/Date:7/80‐

ALC2/2015
06.07.2015

IRLA FHe

:03/95/040/00378/AM15/

Meet No/Date:7/80‐

ALC2/2015
.06.07.2015

ILic.No/Date:0310787636 1Defer

105.08.2014              Date:17.08.2015

Status:
Deferred

|

37器品掲5υ0045yAMly
rDecision: The Committee noted that
followed by reminder on 25.06.2015
,Case is deferred to 17.08.2015.

reply dated 22.01.2015 has been sent to MSME on
and decided to issue another reminder to expedite‐９．０２．２０‐５̈　　一

器PⅦ 潜‖
拠
野~E落

玉商た温3o310788243~3藤F~~
a15/~~閉 需 肝

面 0788243瓢
蔦 蔦

s reply dated 21.04.2015 has been sent to E)HI on

)8.2015。

騨 7「
~巧~

臨嘱1歯
31078""需

1知剛5No/Date:0310788390 Dcfcr      ‐
)8.2014              Datc:17.08.20151

い
(a¬

|  ICase No.:19/19/80‐ALC2/2014 Party Name:
DRESSER―RAND lNDIA
PRIVATE LIMITED

tfollowed by reminder dated 18.05.2015 and decided to remind C&PC again to expedite comments. 
,

1Case is deferred 17.08.2015.

11

‐RLA File
:03/94/040/00488/AM15/1器航50Ю 045νAMW



Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to
them on 02.01.2015, reminder dated 09.02.2015 and final reminder dated 22.06.2015 and decided to

r Erant them another I5 days time to furnish reply failing which their case will be rejected with direction
to the firm to pay applicable custom duty with interest. Case is deferred to 17.08.201 5.

Status:
Deferred

臨蔦蕊話肩
~鵬
脇蕊而
~~l蕊
評画面 B府1機m5

面     Ho c&Pc on30m2∝ 5 br

1濶
m~町

問盟
而而蔚
西
~

43

鵬λ監∽醐AM夕
IDecision:The COmmittee decided to ratify7 the nOrms based on the recommenda」 on of DIPP ID
Note No. 12/80/2015-TSW/43 dated 06 07.2015 as under:―

1.     Net empty weights of 53,И 丁′55,И丁′117.5,И T′ 28.20 MT′ 24.80 MT′    54.50M丁′129.80
MT, 52.75 MT & 196 MT may be specified with the quantities of export items at Sl. No. 1
to 9 respectively

2. lmport items at Sl. No. 1 to 4 shall be of relevant grade and thickness as contained in the
export product.

3. Quantities of import items at Sl. No. 1,2 & 3 may be allowed as 1.05 Kgs./Kg. content in the
export products as claimed by the firm.

4. Quantity of import item at Sl. No. 4 may be allowed as 1.03 Kgs./Kg. content in the export
products.

lrnport items at SI. No. 5 to 7′  11 & 12 may be a‖ owed on net to net basis with
accountab‖ ity clause.
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. 8.  Quantities ofimport items at SI.No.14′ 15&

1   6.527M丁′9.899M丁 &9.899 Mtt respecuvely.

IRA may take funher ac傾 on accordingly.

16 (welding Consumables) may be allowed as

Ｆ
一

|

|  ‐Case No.:39/22/80‐ ALC2/2014 Party Name:GEA ECOFLEX  Meet No/Date:7/80‐     Status:     |1  1                    1NDIA PVT.LTD          ALC2/2015         ‐Deferred    l
106.07.2015

‐ IHQ File              lRLA Flle              lLic No/Date:0310789333 1Defer      l
‐  101/80/050/00520/AM15/    :03/94/040/00580/AM15/    ■7.09.2014         1Date:17.08.20151

14もふ&ti6五 :子 Aき ё3“ふit`LAも 18a ti五:thさ A品 Aas not Кメたd tO the DIPP dendency letter sent to
l lthem On 20.03.2015 and E― mail dated 24.03.2015, reminder dated 08.05.2015, E― mail datedi
1   11.05.2015 and flnal renlinder dated 23.06.2015 and decided to grant them another 15 days tirne tol

l ,fumish replyね iling which their case will be raected with direc」 on to the nrm to pay applicable
l  custom duty with interest.Case is deferred to 17.08.2015.                             :

6/22/80-ALC2/2014 Patty Name:ZENITH      IMeet No/Date:7/80‐     Status:     :

L  器卜棚驚陛 1墓鳥J45i群:品5900487/AM15/  勝ちル
`:0/00209/AM15/  7::;;ろ

品磁

1蘊需 :漱辮訂蔦藤瓢濡濡百1
1園聯熙郡蔦藤肇濡濡 蜜望
「世  IWbザ

&潜鮮酬[_止  |
Ⅶ 夕  囲 願

面 百
‐

硫 悪 蕊

s reply dated 02.07.2015 has bcen sent to DIPP on

)8.2015.

Party Name:BHARAT HEAVY
ELECTRICALS LIMITED

Meet No/Date:7/80-

IALC2/2015
Status:
Deferred

106.072015

7111品
掲50/00537/AM15/   1罵吾蓼顧蕩」蕊:魔万11ttI~~~[:認電Rttα0910061021 1:諸1.0&2015

| IDecision:The Committee noted that the flrrn's application has been sent to DHI on 13.Ol.2015 for

i   rnmmontc,nЯ  oパ 満 十i^nol infArlnOfiハ n O‖ k_1■ 十o月 k、 ′ |ス 0■ 商 mム _.01。 ハ kO△ n。 △偽 ++^n口 I^_ 12∩ 0う ∩ 1く:  ,comments and additional infollHation submitted by the f11lH has also been sent to E)Hl on 13.03.2015

1 ifOr COmments and decided to awan comments.Fi111l has informed that ls supply for this case is to

i lNeyveli New ThelHlal Power ProieCt,Tamil Nadu(nOt in the list)under deemed export category.

I CaSeiSdeferredto17.08.2015.

―――一一――一……に、ヽ
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鯖 駆F7/80‐
~、~~｀‐

肩
~~1悧
鼎引・∞∞斃7B鮨17Ю&蔦

s application has been sent to DOT on 21.11.2014

5 and 23.06.2015 for comments and decided to send
,mments.Case is deferred to 17.08.2015.

2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1 to 5.
3. Quantity of import item at Sl. No. 1 may be allowed as 4264 Kgs. inclusive of S%wastage.
4. Quantity of import item at Sl. No. 2 may be allowed as 235 Kgs. inclusive of j.8 % wastage

after 1/3'd recovery from scrap.
5. Quantities of import item at Sl. No. 3 & 4 may be allowed as applied for i.e. 131000 Kgs. &

23750 Kgs. respectively as per StON C-1519.

;k)フ
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ｍ

ffC;;"N;"strstsi-rtc:ntl,i riurtvGre:aNupeM - 
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i

i i IINDUSTRTES LTD IALC2/2015 Deferred 
ill I loi.oz.zors i I

i lHq Fiii *-mA 
Fit" **llic.No/Date:3410040597 

:Defer I

i l:otTaolos0/00437/AMlst l3at2tfiao/}o2gyAMts/ l:o.oe.zora oui.'rz.oa.zors 
Il49r---- *_ -_':__-'-:'-l

I lDecision: The Committee noted that DHI has provided written comments for this case. However, NC II lnotedthatthefirmvideitsE-mail dated22.05.2015andletterdatednil hasinformedthatthevhavel
I lsought some amendment in the above mentioned AA from RA and requested for deferment of the 

i

I lcase. Accordingly, NC decided to await amendment sheet from the RA. Ii lcase is deferred to 17.08.2015. I

じdyOg“ llavVC

No/Date:7/80-

IDecision:The Committee decided to ratify the norms based on the recommendation of DIPP ID Note

1ギ
°
/寵:W』』:y]:∫『譜窯摺婦£眉lLJle quantity of export product.



6. Quantity of import item at Sl. No. 5 may be allowed as 12300 Kgs. inclusive of 20 % wastage
after 20 % recovery from scrap.

押

鵬 器 踏 :銀
滞 i莉

副 訃

4Cx2.5 Sq.mm″

1000 Nos.eachl

net basis as claimed by the

|lilllIIllli:ilillil″

~~～ ~―――
|ICaseNo.:39ノ

19/80‐ ALC2/2014

1硼覇蕊蔦蔦↓了
~

Case No.:40/22/80-

ALC2/2014

7.

8.

Description of import item at Sl. No. 5 may be corrected as "Rubber Cable
and its quantity may be allowed as 4L00 Meters on net to net basis.
lmport items at Sl. Nos. 7 to 12, L4 & 15 may be allowed as applied for i.e.
on net to net basis with accountability clause.

9. Quantity of import item at Sl. No. 13 may be allowed on net to
firm.

jna may take further action accordingly.

RLA File

:05/24/040/00301/AN415/

Lic.No/Date:0510391465

07.10.2014

Decision: The Committee noted that the firm has not replied to the deficiency letter issued by C&PC

'on 23.12.2014, reminder on 02.03.2015,25.05.2015 and final reminder issued by DGFT on,
30.06.2015 and decided to reject the case with direction to the firm to pay applicable custom duty with
interest for EODC. RA may take further action accordingly.

HQ File RLA File Lic.No/Date:0310789973 Defer

;53:01/80/0501005211AM151 ,:03/941040100631/AM15/ ;07.10.2014 ;Date:17.08.2015

Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to
them on 11.02.2015, reminder dated 08.05.2015 and final reminder dated 23.06.2015 and decided to
grant them another 15 days time to furnish reply failing which their case will be rejected with direction

, ,to the firm to pay applicable custom duty with interest. Case is deferred to 17.08.2015.

Pan'N五鳥8i bttЁζζЁR‐RANb IMe81ヽ。/Datt:7/861
1NDIA PRIVATE LIヽ41TED  ALC2/2015

‐06.07.2015

聯而 満 δ面 Mcet No/Datc:7/80-

POWER SYSTEMSINDIA   ALC2/2015

Status:
Deferred

Status:
Deferred

IPRIVATE LIMITED

IRLA File

:01/80/050/00448/AM15/      :04/24/040/00142/AM15/ 08.10.2014 Date:17.08.2015

54 Decision: The Committee noted that the firm has not replied to the DHI deficiency letter dated
20.04.2015 has been sent to the firm on 08.05.2015 and by E-mail dated 11.05.2015 and reminder'
23.06.2015 to fumish reply. NC also noted that firm vide its e-mail dated 19.06.2015 has sought time
to furnish reply and decided to issue final reminder to the firm to submit reply. The firm has
informed that their supply in this is to Meja Urja Limited, Allahabad (S.No.30 of the list) under
deemed export category. Case is deferred to 17.08.2015.

06.07.2015

Lic.No/Date:0410159542 1Dcfcr

Party Name:D00SAN POWER MeetNo/Date:7/80‐
SYSTEMSINDIA PRIVATE  ALC2/2015
LIMITED               06.07.2015

Status:
Deferred

F臨 RLA File

15

ILic.No/Date:0410159541  Defer

M、 ¬ヽ |

|

「



「bi万蔽蔽ふ6碑西労面″i37~~~面蹄】応扇/oo141'AM15/ 108.10.2014 IDate:17.08.2015

Decision: The Committee noted that the firm has not replied to the DHI deficiency letter dated
20.04.2015 has been sent to the firm on 08.05.2015 and by E-mail dated 11.05.2015 and reminder
23.06.2015 to furnish reply. NC also noted that firm vide its e-mail dated 19.06.2015 has sought time
to furnish reply and decided to issue final reminder to the firm to submit reply. The firm has
informed that their supply in this is to NTPC Limited, Maharashtra under deemed export
category. Case is deferred to 17.08.2015.

「 LIMITED               o6.07.2015

Status:
Deferred

I                     LIMITED               o6.07.2015

1 1HQFile              RLA Flle             :Lic.No/Date:0410159543 1Defer
l  101/80/050/00450/AM15/    .104/24/040/00146/AM15/    108.10.2014         1Date:17.08.2015

56 1Decision:The COmmittee noted that the■ 111l has not replied to the DHI denciency letter dated

1  20.04.2015 has been sent to the nrm on o8.05.2015 and by E¨ mail dated ll.05.2015 and reminder

1 23.06.2015 to fumish reply.NC also noted that irm vide its e―mail dated 19.06.2015 has sought dme

1 10 furnish reply and decided tO issue inal reminder to the Arm to submit rcply.The rlrm has

l linfOrmed that their supply in this is tO DVC Limited,West Bengal under deemed export
l Categoryo Case is deferred to 17.08.2015.
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・eply dated 19.05.2015 has been received from E)ES―

el〕 I‐II for cOmments.

罐

蔦
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臨 蕊
pplication has been sentto MSME on 21.11.2014 1br

and 24.06.2015 decided tO remind MSME again to

5.

FI フ

No.:8/22/80‐ ALC2/2014 Name:TRANSASIA BIO No/Date:7/80-
LTD. 15

.2015

13.10.2014

lion : The Committee noted that the firm has not replied to the DEIT deficiency letter sent to the
on 11.02.2015 followed by reminder dated 30.03.2015, E-mail dated 17.04.2015 and final
rderdated 12.05.2015,E-mail dated2l.05.20l5anddecidedtorejectthecaseryithdirectionto

紳鮒
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ICase No.:9ノ
19/80… ALC2/2014 Party Name:BOTIL OIL

I                   IT00LS INDIA PVT
LTD(FORMERLY BAKER OIL

RLA F‖ e
:05/23/040/00299/AM15/

RLA Flle

:56/24/040/00042/AM15/

Case No.:24/19/80‐ ALC2/2014 1Party Name:SHAKTIPUMPS iMeet No/Date:7/80¨

|(INDIA)LTD.,          ,ALC2/2015
1                          106.07.2015

HQ File

:01/80/050/00458/AM15/

Lic.No/Date:05103916H  Defer
16.10.2014              Date:17.08.2015

Status:
Deferred

Lic.No/Datc:5610004450 Dcfer
21.10.2014             Date:17.08.2015

Meet No/Date:7/80-

ALC2/2015
06.07.2015

Status:
Deferred

HQ File

:01/80/050/00443/AM15/

‐
 lDecision:The Committee noted that the■ rm has been asked to fumish a certincate from the duly

l ,authOrized omcer of Directorate General of Hydrocarbons,Ministry of Petroleum and Natural Gas to

1 lhe effect that the said goods are required for petroleum operations vide le■ er dated 20.06.2014.Thc

l  lCommittee decided to reiterate its earlier decision for the necessary document.

I IThe Committec also noted thtt M/s GE Indian industrial Private Ltd.was issued an AA No.

6013110060945 dated 30.10.2013 for supply of goods in connec● on with petroleum operations.In this

l lregard,the nrm was requested tO produce an Esscntiality Certincate issued by the Dircctoratc General

l IOfHydrocarbons.The Committee noticed that the nrm has produced the requisite certincate issued by

1 lhe Directorate General of Hydrocarbons on 04.02.2014.The Committee decided that this position
l  lshould be mentioned in the rcnlinder to the flrm. Accordingly, a letter 、vas issued to flilH on
1 02.01.2015 asking them to furnish requisite DGHC Certincate as its supply is to ONGC,Assam

i under deemed export category.
|  IThe Committee further noted that the f11lH has submitted representations for certain Advance

i :Authorization requesdng that they may be granted waiver from submission ofthe requishe certincate.

: IThe COmmittec also noted that these representations were forwarded to Policy VI Section of the

l :DG「F fortaking up the matter with TRU,D/o Revenue,Ministry of Finance.

1 1Case is deferred to 17.08.2015.

lDecision: The Committee noted that DIPP vide ID Note No. 1218012015-T5W/6l dated 06.07.2015
has raised deficiency in the firm's application and decided to send it to the firm to furnish reply as

under:-
Reply submitted by the firm vide their letter dated 22.04.2015 has been perused and they may

be asked to submit the following information:
61 1. lnformation in respect of Sl. No. 4 & 5 of Standard Deficiency Format, export product wise.

' 2. Quantity of import item at Sl. No.1 (Stainless Steel Sheets/Strip/Coil) required for the
. manufacture of "Stator Pipe" has been shown as 20237.8 Kgs. which appears to be very,

high. For example, in the case of firm's Advance Authorization No. 5610004433 dated
I 30.09.2OL4, requirement of this item for one 50 HP Motor has been indicated as 4.604 Kgs.

.t against 18.398 Kgs. in this Advance Authorization for a 50 HP Motor. The same may be I

I clarified/ substantiated with documentary evidence.
i 3. Similarly, requirement of import item at Sl. No. 2(Stainless Steel Sheets/Strip/Coil) required
, for the manufacture of "spring Plate" in the case of present Advance Authorization has beenl

I I shown as 0.300 Kgs. as against 0.250 Kgs. in case of Advance Authorization No. 5610004433 '

dated 30.09.2014 and same may be clarified/ substantiated with documentary evidence.
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Quanttty ofimport item at SI.No.3(CRNGO Electttcal Grade Steel Sheets/Stttps/Coils)haS

been shown as 193225 Kgs as against the requirement of 163750 Kgs. as per details
submitted by the firm and the same may be clarified.

is deferred to 17.08.2015.

Meet No/Date:7/80‐

ALC2/2015

Decision: The committee noted that the firm's applicatioh has been
followed by reminder on 18.05.2015 and decided to send Do letter

Party Name:STERICAT
GUTSTRINGS PVToLTD.

ite comments. Case is deferred to 17.08.2015.

Party Name:DYNAMATIC
TECHNOLOGIES LIMITED,

:RLA File

:07/24/040/00263/AM15/

Mcet No/Date:7/80‐

‐  Case No.:10/22/80-ALC2/2014

:2爾就話蕊萬:y―
―
聴翻罵蔦:蔦I豆i:「

~~田
W需
面039B66 Defer

‐Date:17.08.2015

sent to C&PC On 15.01.2015

from Chairman tO c&PC tO

06.07.2015

ALC2/2015
106.07.2015 ――

Decislon: The Committee nOted that the f11111's application has been sent toヽ 4SNIE on 12.02.2015
followed by reminder on24.06.2015 and decided to remind MSME to expedite comments.
Case is deferred to 17.08.2015.

:01/80/050/00611/AM15/ IDate:17.08.2015

す

「

繭繭・流警鵠器
Meet No/Date:7/80‐     istatus:
IALC2/2015

06.07.2015
Deferred

64
HQ File

:01/80/050/00513/AM15/
RLA File

:05/24/040/00359/AM15/ 譜∬究Tα
05163釧 9ζ4petr。

&2m5

Deferred

IDefer

lDate:17.08.2015

Decision: The Committee noted that the firm has provided requisite information to the C&pC vide
letter dated 03.04.2015 for comments followed by reminder on 18.05.2015 and decided to send DO
from ChaiHηan to C&PC tO expedite comments.Case is deferred t0 17.08.2015.

―
RLA File

:03/95/040/00643/AM15/

Decision: The Committee noted that the firm's application tl^ u""n sent to c&pc oi-ii.oz..iili
followed by a consolidated reminder dated 18.05.2015 and decided to send a DO letter from Chairman

C&PC to expedite comments. Case is deferred to 17.0g.2015.

Case No.:33/22/80-ALC2/2014‐ Party Name:POLY

|        |
lLic.No/Date: o s t oz,s I 97 z IDefer

マ|フ

:01/80/050/00602/AM15/
Lic.No/Datc:0310790969

12.11.2014

ALC2/2015
06.07.2015

IHQ File

MEDICURE LTD.

Status:
Deferred

~ICaseNo.:2/25/80‐
ALC2/2014~



:01/80/050/00514/AM15/ :05/24/040/00367/AM15/ 113.11.2014

Decision: The Committee noted that the firm's application has been sent
,followed by a consolidated reminder dated 18.05.2015 and decided to send
to C&PC to expedite comments. Case is deferred to 17.08.2015.

Date: I 7.08.201 5

to C&PC on27.02.2015
DO letter from Chairman,

Status:
Approved

|

|

1鷺識瑞:::し1詰ζ

PNEUMATICS(INDIA)
IPRIVATE LIMITED

IRLA File

105/24/040/00369/AM15/

:ALC2/2015
p6.07.2015

lLic.No/Date:0510391990
114.11.2014

167

Decision: The Committee decided to ratify the norms based on the recommendation of DIPP lD
Note No. l2l80l20l5-TSW/67 dated 06.07.2015 as under:-
1. Quantities of import item at Sl. No. 1 to 56 may be allowed on net to net basis with

accountability cla use.

2. Quantity of import item at Sl. No. 57 may be allowed as 412.4 Kgs. as 1.876 Kgs./kg. content
in export products after 50 % recovery from scrap.

3. Quantity of import item at Sl. No. 58 may be allowed as 5467.3 Kgs. as 2.727 Kgs./kg. content
in export products after 50 o/o 'eCovgr\ from scrap.

4. Quantity of import item at Sl. No. 59 may be allowed as 107.1 Kgs. as 2.025 Kgs./kg. content
in export products after 50 lo recovery from scrap.

5. Quantity of import item at Sl. No. 60 may be allowed as 883.9 Kgs. as 2.025 Kes.lkg. content
in export products after 50 % recovery from scrap.

6. Quantity of import item at Sl. No. 61 may be allowed as 1045.2 Kgs. as 1.932 Kgs./kg. content I

in export products after 50 % recovery from scrap.
7. Quantity of import item at Sl. No. 62 may be allowed as 106.2 Kgs. as 2.103 Kgs./kg. content

in export products after 50 lo recovery from scrap.

RA may take further action accordingly.

ICase No.:10/25/80-ALC2/2014 Party Name:GODREJ&     ‐Meet No/Date:7/80‐
BOYCE MFG.CO.LTD.,    IALC2/2015

'06.07.2015

1撫響蜻ぶ利職翻轟驚難〔JifumiSh a cenincate from the duly authoHzed offlc
of Petroleum and Natural Gas to the effect that the said goods are required for petroleum operations. |

iCaSe iS deferredto 17.08.2015。                                     |

Status:
Deferred

ICase No。 :37/22/80-ALC2/2014 Party Name:BIO‐ TECH    IMcet No/Date:7/80-
VIS10N CARE PVT.LTD    iALC2/2015

106.07.2015

RLA File Lic.No/Date:0810133876  Defer

Status:
Deferred

一
|

I鳥耐―一――
蕊 繭 I募需籠

1(



I r----- "*'
I IDO letter from Chairman to C&PC to expedite comments. Case is deferred to 17.08.2015.

F両
蒟~7撃
鰹F蘊薦篤ま鱚

而
HQ File

:01/80/050/00540/AM15/
IRLA File

:02/24/040/00168/AM15/
Lic.No/Date:0210205201 1Defer

20.11.2014 Date:17.08.2015

Decision: The Committee noted that the firm has not replied to the reminder dated 08.05.2015 and
decided to issue final reminder to the firm to furnish complete reply immediately for consideration of
their case. Case is deferred to 17.08.2015.

Party Name:KYOCERA CTC
IPRECISION T00LS PRIVATE
.LIMITED

Mcet No/Date:7/80‐

ALC2/2015
Status:
Deferred

RLA File

:02/24/040/00169/AM15/ 猪∬鰍lα
021∞∞η3B鳶

17Ю&20百

firm has not replied to the reminder dated 08.05.2015 and
to fumish complete reply immediately for consideration of

: The Committee noted that the
ided to issue final reminder to the firm
r case. Case is deferred to 17.08.2015.

cision: The Committee noted that the firm has not replied
ided to issue final reminder to the firm to fumish co*pl.te

Status:
Deferred

IDefer

lDate:17.08.2015

to the reminder dated 08.05.2015 and
reply immediately for consideration of

r case. Case is deferred to I 7.08.201 5.

顧
~    
琴藩
~

田y     B慇 7鳳 5
as not replied tO the MSNIIE deflciency letter sent to

25.06.2015 and decided to issue flnal renlinder to the

フ|`

醐屁

06.07.2015

|:01/80/050/00541/AM15/

20

「… 赫茄:椰盟面
爾高薦:蕊
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需贔 捗
～~~~

No/Date:7/80‐

.2015

0205202  1Defer

lDate:17.08.2015

n: The Committee noted that the firm has not replied to the reminder dated 08.05.2015 and
to issue final reminder to the firm to furnish complete reply immediately for consideration of

case. Case is deferred to 17.08.2015.
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1 1CaseNo.:16/22/80‐ ALC2/2014 Party Namc:VITROMED   IMeet No/Date:7/80¨     Status:     |
1 1                   1HEALTHCARE          IALC2/2015         ‐DeFerred    l

106.07.2015                          :

'7器

品児5υ00497AMl夕  鷺ち刷iυ0037υAMIダ  lrttz品lα0510392132:施11.0&2∝ 51
1 :Decision:Thc Commれtee noted that the nrm's application has been scnt to C&PC on i5.01.2015

1 lfO110Wed reminder on 30.03.2015 fo1lowed by reminder on 25.06.2015 and decided to send DO letteri

1 lfrOm chai111lan to C&PC to expedite comments.Case is deferred to 17.08.2015.           |

〕&品は高
w Delhi‐ 11

改
耐
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Ｄｉ

Ｍ
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― |

No.:19ノ 22/80‐ALC2ノ2014 Party Name:VITROMED
IHEALTHCARE

.2015

IHQ File              RLA File
101/80/050/00500/AM15/      :05/24/040/00387/AM15/ Datc:17.08.2015

Decision: The Committee noted that the firm's application has been sent to C&PC on 15.01.2015
followed reminder on 30.03.2015 followed by reminder on25.06.2015 and decided to send DO letter
,from Chairman to C&PC to expedite comments. Case is deferred to 17.08.2015.

No/Date:7/80-

5

:Meet No/Date:7/80‐

:ALC2/2015
106.07.2015

105/24/040/00382/AM15/



direction the firm to pay applicable custom duty with interest for EODC.
Case is deferred to 17.08.2015.

Meet No/Date:7/80-

ALC2/2015
06.07.2015

:Status:

:DeFerred

:Defer

lDate:17.08.2015

Decision: The Committee noted that the firm's reply dated 20.05.2015 has been

to expedite comments.
sent to C&PC on

Lic.No/Date:0510392135

25.11.2014

ICase No.:21/22/80‐        IParty Name:LUMINOUS
IALC2/2014           WATER TECHNOLOGIES
i                   lPVT LTD

Ｆ
Ｉ
Ｉ
Ｉ
Ｉ
Ｉ
Ｉ

Meet No/Date:7/80‐

ALC2/2015
06.07.2015

1器品掲50Ю 050νAMly l職危馴:υ。035ツAMl夕
Decision: The Committee decided to ratify the norms based on the recommendation of DIPP ID Note
Io. 12/80/2015- 「́ SW/81 datcd 06.07.2015 as under:¨

1. Description of import item at Sl. No. 26 may be modified as " Flow Restrict Tube(FRT)"

2.  :mportitems at Sl.No.13′ 14,33,37 to 40′ 85,94 to 105′ 132&133 mav be a‖ owed as per
packing po‖ cy.

3. Quantities of import items at Sl. No. 45 & 46 may be allowed as 1.02 mtr./mtr. content in

the export item.
4. Quantities of import items at Sl. No. 62 & 84 may be allowed as on net to net basis instead of

2% wastage claimed by the firm.
5r Quaritities of rest of import items may be allowed on net to net basis with accountability

clause instead of 2% wastage claimed by the firm.
RA may take further action accordingly.

Case No.:31/22/80‐ ALC2/2014

HQ File :RLA Filc :Lic.No/Date:0510392155
126.11.2014:01/80/050/00512/AM15/ 卜05/23/040/00358/AM15/

Decision:The Comm■ tee decided to ratl,thC n0111ls based on the recommendation of DIPP ID
Note No.12/80/2015-TSW/82 dated 06.07.2015 as under:―

1.Descttption ofimport kem at SI.No.26 may be modified as″ Flow Restnct ttube(FRT)″

2.  lmpOrtitems at SI.No.12′ 13,31′ 37 to 39, 102 to l17′ 123′ 140&141 may be a‖ owed as
per packing policy.

3. Quantities of import items at Sl. No. 42, 43 & 44 may be allowed as 1.02 mtr./mtr. content
in the export item.
Quantities of import items at Sl. No. 58, 70 & 91 may be allowed as on net to net basis
instead of 2% wastage claimed by the firm.
Quantities Pf re,t OfimpOrt iteTs T,tle,‖

?Wed?n 191t°
nel',,lil、

|サ
i

accountability5。

「

ノ

瓢R智浮
=歳
胃:鮒

Lic.No/Date:0510392156
26.11.2014

1鵠魔掲5α00507AMly

is deferred to 17.08.2015.

82

No/Date:7/80-

15

.2015



| clause instead of 2% wastage claimed by the firm.

IRA may take further action accordingly.
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| IDecision:The Committee noted that the lllll has not replied to the MSME deiciency letter sent tol
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hem On 12.05.2015and decided issue reminderto the arm to expedite reply.
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品蔦nt by E―maili
ion 30.03.2015 which was also issued by hand on 31.03.2015 followed by reminder on 13.05.2015, e- r

;mail21.05.2015 and decided to issue final reminder to the firm to expedite reply.
ICasc is dcfcrrcd to 1 7.08.2015.

Party Name:FMEDOM
OPTHALMIC PRIVATE
LIMITED,

IMeet No/Date:7/80‐

IALC2/2015

106.07.2015

:Status:
rDeferred
TI

RLA File
:04/24/040/00233/AM15/

:Lic.No/Datc:0410159847 1Defer

:05.12.2014

¨
　

５

一

Date:17.08.201

1

'Decision:The Committee noted that the flrm's reply dated 30.04.2015 has been sent to C&PCi08.05.2015 for comments and decided to remind C&PC to expedite comments.

lcase is deferredto 17.08.2015.
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:01/80/050/00482/AM15/
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Case No.:9/2 5180-ALC2/2014 Party Name: BANCO
PRODUCTS(INDIA)
ILIMITED 1濶

抑‐

IRLA File Lic.No/Date:3410040806 1Defer

:01/80/050/00609/AM15/   1:34/24/040/00223/AM15/    117.12.2014 IDate:17.08.2015

Decision: The Committee noted that firm's application has been sent to MSME on
12.02.2015 followed by reminder on24.06.2015 for comments and decided to remind MSME

in to expedite comments. Case is deferred to 17.08.2015.

0‐ALC2/2014 Patty Namc hlETAFIM
IIRRIGATION INDIA
PVT.LTD.

1器島掲5ν00“νAMly 翫ち刷iυ0023αAM「

Case No.:14/25/80-ALC2/2014 Partv Name: NETAFIM Meet No/Date:7/80-    Status:
IRRIGAT10N INDIA
IPVT.LTD.

ALC2/2015
06072015

臨扁蕊

"蔦

y―剛脇バ |…問需
繭而
「 専而蕊

Decision: The Committee noted that C&PC has sent deficiency letter to the firm directly on
1.07.2015 to furnish reply. Case is deferred to 17.08.2015.

Lic.No/Date:3410041126 1Defer
:01/80/050/00101/AM16/    1:34/24/040/00344/AM15/    109.04.2015         1Date:17.08.2015

Decision: ih. Corrittee noted that firm's application has been sent to DHI on 06.07.2015

Meet No/Date:7/80‐

ALC2/2015
06.07.2015

Lic.No/Date:3410040816

18.12.2014

for comments and decided await comments.

INDUSTRIAL ENGINEERING
ICO.LTD.



ICase is defcrred to 17.08.2015. ヨ

Mcet No/Date:7/80- Status:
Deferred

RLA Flle

:02/24/040/00003/AM16/

ALC2/2015
06.07.2015

翻 P10205728
Defer
Date:17.08.2015

Decision: The Committee noted that firm's application has been sent to DIPP on 06.07.2015
for comments and decided to await comments.
ase is deferred to 17.08.2015.

:01/80/050/00097/AM16/

|に 1:も ヽ61,ケ /4/80‐ALёうん615 PanyNamα  Z7‐「 INDIA
I I                  PRIVATE LIMITED

IHO File              :RLA Filellヽど■11●

:01/80/050/00098/AM16/

IQ File

:04/24/040/00314/AM15/

RLA File

IMeet No/Date:7/80‐

IALC2/2015

106.07.2015

1Lic.No/Date:0410160430

122.04.2015

Status:
Deferred

Defer
Date: I 7.08.201 5

「F…
24/4/80‐ ALα洲57柿

95 HQ File              RLA File
l   :01/80/050/00095/AM16/      .:31/83/040/00001/Aヽ
95 HQ File              RLA File              Lic.No/Date:3H0065389 Defer
l   :01/80/050/00095/AM16/      .:31/83/040/00001/AM16/      ‐23.04 2015              Date:17.08.2015

1 1Decision:The Committee noted that flrm's application has been sent to DHI on 06.07.2015

1  for comFnentS and decided to await comrnents.Case is defcrrcd to 17.08.2015.
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Decision: The Committee noted that firm's application has been sent to DIPP on 06.07.2015
for comments and decided to await comments. Case is deferred to I 7.08.201 5.

%

Decision: The Committee noted that firm's application has been sent to DEIT on 06.07.2015
for comments and decided to await comments.

, ,Case is deferred to 17.08.2015.
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No。 :26/4/80-ALC2/2015 Name:VEELINE MEDIA



is deferred to 17.08.2015.ｅ
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Authorization.
Net weight of all inputs, imported(Tubibond) as well as indigenous, namely, Metalised
Polyester Film, Clear Polyester Film, Copper Wire etc. in the export items
Value of indigenous inputs used in the export products.

れ91器品掲5υ0009σ AMlα
RLA Filc

:02/24/040/00016/AM16/ 岡鼎
α口∝
“・
0

Status:
Deferred

IDefer

iDate:17.08.2015

Case No.:25/4/80-ALC2/2015 Party Name:VEELINE MEDIA
LTD.

Decision: The Committee noted that firm's application has been
to await comments. Case is deferred to

sentto DIPP on 06.07.2015

17.08.2015., lfor comments and decided

Decision: The Committee noted that the firm has not replied to the DHI deficiency letter sent to them on
24.04.2015 fo1lowed by reminder dated 30.06.2015 and decided to issue flnal reminder to fIIHito expedite

reply. Casc is deferred to 17.08.2015

Declslon:

02.01.2015

The Committee noted

to submit the requisite

that the firm has been requested vide
certificate from the Directorate General

letter dated 15.09.2014 and

岬̈呻

Sl.No.197

Case No.A-01 M/s.     LMT

(India)P宙 .Ltd.,

HQF.No.01/80/162/00357/AM15/DES.I Lic.No.&date
Meeting No.07/16 RA.FoNo.31/83/039/00003/AM15 3110065131

dt.09.12.2014Date:06.07.2015 Ratification of norrns under Para

4.24A(a) (iv) for annual requirement.

SIoNo.198

Case No.A/R-61 M/s.  United
DriHing T001s
Ltd.,Delhi

HQF.No.01/80/050/00397/AM10/DES.I Lic.No.&date
Meeting No.07l16 RA.F.No.05/24/040/00318/AM10 0510249707

dt.22.09.2009Date:06.07.2015 Revision of norms

26

No.:11/4/80¨ ALC2/2015 Party Name:DUCTMASTER
INDIA PVT.LTD,

1器品掲50Ю 008νAM対 |》λttiOЮ047″AMly

No/Date:7/80‐

5

.2015

１

　

２

0108127 :Defer
iDate:17.08.2015

: The Committee noted that DIPP has raised deficiency in the firm's application
and decided to send it to the firm toID Note No.12/80/2015-丁 SW/98 dated 06/07/2015

reply as under:-

ALC2/2015
0607.2015



S No 199

Casc No A/R-49 M/s. Larsen

&Toubro Ltd.,

Mumbai

HQF No01/80/050/00245/AM‖ ′ЭESI Lic No&datc
Mecting No 07/16 RA F No03/95/040/00712/Aヽ410 0310557677

dt 29 01 2010Date:06072015 Amendment in quantities / addition of
additional import items

not yet been received. The Committee decided to issue reminder to firm to expedite reply. The firm has
informed that its supply of goods is to ONGC, New Delhi under deemed export category.
Case is deferred to 17.08.2015.

Decision: The Committee noted that the firm's reply dated 08.04.2015 has been sent to DIPP on
13.04.2015 for comments and also asked the firm to submit the requisite certificate from the Directorate
General of Hydrocarbons. However, representative of DIPP present in the meeting informed that the
norms in this case have already been finalized and now the matter pertains to requisite certificate from
Directorate General ofHydro Carbon and therefore, no comments are due from them. NC also noted that
the firm vide its letter dated 02.07.2015 has requested for a copy of DCH certificate submitted by GE
India and whether it is submitted as per para 8.2C of FTP and decided to send a proper reply lo them.
Case is deferred to 17.08.2015.

Decision: The Committee noted that firm's representative appeared in 'Personal Hearing' and

discussed the case in NC. DIPP representative present in the meeting requested the firm to

furnish some documents which the firm has submitted and is being sent to DIPP for comments.

Case is deferred to I 7.08.2015.

Decision: The Committee noted that the firm has not replied to the deficiency letter sent to them
23.06.2015 and decided to send reminder to the firm to expedite reply.
Case is deferred to 17.08.2015.

S No 200

CascNo A/R-93 M/s Gas Tcch
Enginccring

(India)PЙ Ltd,

Farldabad

HQF No01/80/050/00575/AM13/DESI Lic No&datc
Meeting No 07/16 RA F No05/23/040/00447/Aヽ413 0510345184

dt 07 02 2013Datc1 06 07 2015 Request for revision of norms

S No 201

Casc No A/R-106 M/s. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

HQF No O1/80/050Ю0516/AM14/DE
SI

Lic No&datc

Meeting No.07/16 RA F No03/94/040/00787/AM14 0310764594

dt 06 01 2014Datc:06072015 Request for change of Net Weight in

ratification of norms for export item

at sl. Nos.4,5, ll and l2 ofnorms

27
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S No 202

CascNo A/R109 M/s     ISGEC
Hcavy Enginccring

Ltd,Yamunanagar

HQF No 01/80/050/00166/AM15/DE

SI
Lic No&datc

Meeting No.07/16 RA F No05/23Ю 40/00002/AM15 0510384967

dt 25 04 2014Dtte:06072015 Request for revision of norrns

? '

Decision: The Committee noted that the firm has not replied to the DIPP Deficiency letter sent

to them and again on 08.05.2015 by e-mail on 11.05.2015 and decided to issue reminder to
fumish reply immediately.

Case is deferred to 17.08.2015-

S No 203

CaseNo A/R― 111 M/s     ISGEC
Hcavy Enginee」 ng

Ltd,Yamunanagar

HQF No01/80/050/00165/AM15/DE

SI

Lic No&date

Meeting No.07/16 RA F No05/23/040/00001/AM15 0510384966

dt 25 04 2014Datc1 06 07 2015 Request for revision ofnorms

.Decision: The committee noted that the firm has not replied to the DIPP Deficiency letter sent
to them and again on 08.05.2015 by e-mail on I1.05.2015 and decided to issue reminder to
fumish reply immediately.

Case is deferred to 17.08.2015.

S No 204

CascNo A/R‐ 114 M/s. Technoweb

Textile Engineering
P. Ltd., Mumbai

HQF No01/80/050/00006/AM15/DE

SI

Lic No &datc

Meeting No.07i l6 RA F No03/95/7040/00936/AM14 0310771124

dt 26 12 2013Datc:06072015 Request for revision of norms

Decision:Thc Committce notcd that lrm's rcply dated 23 03 2015 scntto C`とPC on 07 04 2015

for comments and decided to send another reminder to C&PC to expedite comments.

Case is deferred to 17.08.2015.

)〕

Drecb‰留翫出IR霧:瑠n.ade
Mじ

品発g配躍冊編 31臀P

味

S No 205

Case No A/R-137 M/s. Larsen &
Toubro Ltd.,
Mumbai

HQF No01/80/050/111664/AM09/DE

SI
Lic No&date

Meeting No.07l16 RA F No03/95/040/00828/AM09 0310501993

dt 09 01 2009Datc:06072015 Rcquest fOr rcvision/amendment of

nol‖ Is

28
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Decision:Thc Committec noted that the flrm's reply datcd 02 06 2015 has been sent to DHI on

01 07 2015 forcomments

Casc is dcfcrred to 17 08 2015

Decision: The Committee noted that firm's request sent to DHI on 16.01.2015 followed by

reminder dated 19.03.2015 and 25.06.2015 for comments and decided to remind DHI again to

expedite comments.
Case is deferred to 17.08.2015.

S No 206

Casc No A/R138 M/s  L&T― MHI
Boilcrs P宙  Ltd,

Mumbai

HQF No01/80/050/00815/AMH/DE

SI

Lic No&datc

Meeting No.07/ l6 RA F No03/95/040/00824/AMll 0310610931

dt 13 01 2011Datc:06072015 Request for reduction in import and

Export weights amendment ofnorms

S No 207

CascNo A/R-01 M/s. Decon lndia
Plastics Pvt. Ltd.,

Pune

HQF No01/80/050/00009/AM15/DE

SI

Lic No&datc

Meeting No.07/16 RA F No31/83/040/00231/AM14 3110062832

dt 26 02 2014Datc:06072015 Request for reason ofnorms

Decision: The Committee noted that C&PC has provided old comments dated

decided to request C&PC to reconsider the case again as the firm has

amendment/revision of norms. Case is deferred to I 7.08.201 5.

S.No.208

10.12.2014 and

requested for

Casc No A/R-04 Mお Poly Mcdicurc

Ltd,

HQF No01/81/050Ю 0934/AMl1/DE

SI

Lic No&date

Meeting No.07/ l6 RA F No05/24/040/00428/AMll 0510286557

dt 22 03 2011Date1 06 07 2015 Request for revision ofnorms

Decision: The Committee noted that firm's request sent to C&PC on 31.03.2015 followed by

reminder on 30.06.2005 for comments and decided to send DO letter from Chairman to C&PC to

expedite comments.

Case is defened to 17.08.2015.

η
ヽ

１

‐

‐

S No 209

HQF No 01/81Ю 50/00788/AMH/DE

SI
CascNo A/R-11 M,/s. Poly Medicure

Ltd.,
0510283239

dt 04 02 201]

RA F No05/24/040/00364/AM11Meeting No.07/16

Request for revision ofnormsDatc:06072015



Decision: The Committee noted that firm's request sent to C&PC on 27.03.2015 followed by
reminder on 30.06.2005 for comments and decided to send Do letter from Chairman to c&pc to
expedite comments.
Case is deferred to 17.08.2015.

Decision: The committed noted that deficiency letter raised by DIpp has been sent tJthe firm
on 23 06 2015 to furnish reply and decidcd to scnd reminderto lrm tO expedite rcply

Case is dcfcrred to 17 08 2015

Decision: The committed noted that deficiency letter raised by DIpp has been sent to ttre firm
on24.06.2015 to furnish reply and decided to send reminder to firm to expedite reply.
Case is deferred to 17.08.2015.

Decision:TheCommittednotedthatdeficiencyletterraiseduyM
on 23 06 2015 to ftlmish reply and dccided tO send rcmindert。 lrm tO expedite reply

Casc is deferrcd to 17 08 2015

l

Dlrec01
Minittr

A゙
)ral

錦需詰
Delhi-11

S No 210

CascNo A/R― 12 M/s. Ductmaster
India P\4. Ltd.,

Bangalore

HQFNo01/80/050/00762/AM09/DE

SI
Lic No&date

Mccting No 07/16 RA F No07/24/040/00190/AM09 0710058660

dt 22 07 2008Date:06072015 Request for fixation of norms

S No 211

Case No ″ R-13 M/S VJay Tanks&

Vesscls(P)Ltd,
Vadodara

HQF No01/80/050/00041/AM15/DE

SI
Lic No&date

Meeting No.07/16 RA F No34/24/040/00286/Aヽ414 3410039435

d106032014Datc:06072015 Request for revision of norms

S No 212

Case No A/R‐41 M/S      CICB
Chcmicon   Pvt
Ltd,Bangalorc

HQFNoO1/80/050700016/AM14/DE

SI
Lic No&date

Meeting No.07/16 RA F No07/24/040/00452/AM13 0710093506

d101022013Datc1 06 07 2015 Request for fixation ofnorms

S No 213

Case No A/R-42 M/s. Faiveley
Transport Rail
Technologies India
LTd., Dharampuri
Dist.(TN)

HQF No O1/80/050Ю0333/AM15/DE
SI

Lic No&datc

Meeting No.07l16 RA F No04/24/040110134/AM15 0410159257

dt 19 08 2014Date:06072015 Request for fixation ofnorms

30



Decision: The Committee decided to ratiry the norms based on the recommendation of DHI UO No.3
(l l9)/14-TSW (8)/200 dated 01.06.2015 (copy to be sent to firm and RA).
RA may take further action accordingly.

Decision: The Committee noted that DIPP vide ID No.l2l80/2015-TSW43-A/R dated

06.07.2015 has raised deficiency in the firm's applications as under and decided to send it to the

firm to furnish reply:-
"Firm may be asked to submit the following details for each Advance authorization:

l. lnformation in respect of Sl. No. 4, 5, 1L & L2 of Standard Deficiency Format, export product
wise."

Case is deferred to I 7.08.2015.

S No 214

CaseNo A/R-43 Mls    Nash
industrics(I)Pvt

Ltd,

HQF No01/80/050/00567/AM12/DE

SI

Lic No&datc

Meeting No.07l16 RA F No07/24/K140/00436/AM12 (1)0710085938
dt 02 02 2012

(五)0710089728
dti7 07 2012

(lii)0710092536

dt 18 12 2012

(市)0710093402
dt 29 01 2013

(v) 0710094430
dt 22 03 2013

(宙 )0710095583
dt 27 05 2013

(v‖)0710097637
dt 21 08 2013

(Vili) 071009530
0

dt 09 05 2013

Date:06072015 Request for revision/amendment of
norms

SNo 215

Casc No A/R-58 M/s. Roulunds

Braking (lndia) Prt.

Ltd., New Delhi

HQF No01/80/162/Mヽ c/AM15/DE
SI

Lic No&date

Meeting No.07/16 RA F No05/88/040/635/AM03 0510074068

dt 29 11 2002Date:06072015 Request for non fulfillment of EO

of norms

Decision: The Committee observed that in the appeal the firm was asked to submit certain

documents to arrive at a decision. However, as they did not submit any documents at that time
their appeal was rejected. NC, therefore, decided to ask the firm to submit cXpies of the export

l'\--, I .-31 v lt/ /
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shipping bills wherein it is mentioned that 43338 kgs of "Friction Mix" was the import, 41294
Kgs. was the export and the case may be listed in the next NC meeting to be held on 20.07.2015.

Decision: The Committee noted that DHI Deficiency letter dated 24.1 1.2014 has been sent to the firm on
02.01.2015 e-mail 02.01.2015 followed by reminder on 20.03.2015 e-mail 24.03.2015 to furnish reply
and decided to issue final reminder to the firm to expedite reply.
Case is deferred to 17.08.2015.

Decision: The committee noted that deficiency letter (raised ty nng trus ueen.t"nt to t6e f,rrn
on 24.06.20'15 to fumish reply and a copy of the firm's application has also been sent to MSME
on 03.07.201 5 for comments. Case is defened to 17.09.201 5.

N-,,'
'tt\r

I

UdYog

S No 216

Case No C-05 M/s. British Engines India
P\4. Ltd., Bangalore

HQF.No.0 I /80/l 621002221 AMI41DES.l
Meeting No.07116 Fixation of input output norms for the export

product "Hydraulic Motor and its parts and

Multispindle automatic machines spares Valve
and its parts" in respect of 100% EOU - reg.

Datc:06072015

S No 217

Casc No C-04 M/s. Comstar Automotive
Technologies Pvt. Ltd.,
Chengalpattu

HQF.No.0 I /80/l 621003 I l/AM I 4/DES.l
Meeting No.07l16 Request for fixation of input output norms for

the export product "Alternator" in respect of
100% EOU - reg.

Datc1 06 07 2015
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Solicit your kind consideration
Irecommendation.

Thanking you, we remain.

on issuance of norrns

Sak′ Иrlar ROσ d,″ じ:ηらoj-40θ 072,

μαわarasん どra,′ ND′4

」ul17 1,2015

The Directorate General. of Foreign T'rade
(DES I)

Udyog Bhavan
Nerv Delhi - 110011

Dear Sir,

Ratification of norrns in respect of Advance

Authorisation no.03 rc722249 dt.29-l'20L3
issued from ADGFT, I'ftimbai fi1e

No.03/95 I o4c I oo7e 1/AM 13
Your frle no.O1/80/050/00576/AM13/DES - I

This has reference to our eariier ietter clated 31.03.20i5 (furnishing a

cop-y- oj' NI/s ONGC',s letter reference ONGC/DGH/MR/ESIB-127
\,vHP/ 2Ol5l1 d.ated 20.o3.2a15 duly acknowiedged by DGH office).

We have rio\\r received a copy of DGII Lette:: reference

DGHiEC/L&,T lB-t27 WHP/2015-i6 ciated 18.05.2015, from our

customer M/s ONGC, confir:rning that "DGH does not issue

certificate for ex post facto 
"*-=."" 

i.e. q/here supply of the
procured materials has already been made"'

In vie'ai ol the above, r,ve sincereiy request you to send :your ncrms
recomrnendations to the office of AbOpf, Mumbai along r'vith a copy of

Revised. List of imports submitted vide our earlier letter dated

24.02.2074, so that we can proceed further in submission of

redemptiorr d ocuments to Re gional Authority (AD GF"I'- Mumbai) .

Yours h血hlサ ,
FolL&T HYDROCARBO対

ジ

GNEERTGLIト イIITED

Encl: a/a

7s!; +91 22 6705 056S wwwr.Lntenc.com
itigistered Office: L&T House, N. li. lAarg, Ballard Estate, ldumbai ' 400 001. INDIA

CIN: U I 1 2OO tAH2OOg PLC I 9 I 42 6

A whotly owned subsidiary of Larsen & Toubro Limited

%lη
si2通6sh Ag郷アd)

HC:LW:1017:OGSP
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Datel 18.05.2015

FIエ

鰊
可    脈 爾

t1t*q-qq 1'zi mE+fto' rrn izi.l-#q
qTTiI Tr{fi'Iq

DIRECTOttATE C=潤 ERAL OF HYDROCAR日 ONS
鵬inisw of Petr。 leum a Ngtural C88
Govemment or:口饉laDGH/EC/L&T/8‐ 12ブ WHP/2015‐ 16

To′

Sh・ Ashok Kumar                                                           '

seneral Manager(Elect.)

PM-3127 WPP
ONGC′ 11‐ High′ Bandra‐ Slon Link Road

Mumbal‐ 400017′ Fax-022・24088500

Subect:lssue Of Ceは ,lcate by DGH in respect ofimport oF goods for petrolelunl operations against

supplies made by M/s Larsen&Toubro umtted(subSequenJy assigned to M/SL&丁

Hyd「 OCarbon En」 nee‖ ng ttmtted}′ for B127 WHP Proiect.

Re1 0NCC/DGH/MR/ES/3‐ 127 WHP/2015/1 dated 20.03.2015

Sir′

V7ith「et‐erenCe to YOur above referred communlcatlon′ itls hereby re‐ cOnnrmed thac DGH does nOt

issue certinca縫・ Or ex postね cto cases i.eo where supplv of:he procured materials has alreadY been

made.

This is fo「 YOurinformatlon and necessary action at yOur end.                           _

(Do D`Roy)
DGM・ HOD(EC)

′
il′丘

,ノ 2をLI球`
´

0:DB BHAWAN,TOWEn‐ A:PLCT N012,SECTOn‐73,NOIDA・ 201

害月:ヽ/phbm:中 91‐120・2472000中町/F●X:+91‐ 120・ 2472049
`●

.・ _

1lH工GH R00M4th



E No 460'1 1155/201O-PC- il Dl
Governmeni of inoia

Minrstry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicais

了 ×、ホ .り、
ひしぃつイ
「
タ

し

Room No 223,AVヽ /ing,
Shastri Bhav′ an,New Delhi l10 ool

Dated the 」uly 01,2015
To

Mノs Netafim lrrigation lndia Pvt Ltd,

P ot No-268-270,271/B GIDC,
Maniusari Savli.

BARODA-391775

SubieCt:Request for re宙 sions of norms from Mノ s.Netafim!r"gaJon:ndia Pvt.Ltd.,,,
Baroda for the import of raw material against the export of Micro lrr:gation
Equipments (Emmiting Pipe Systems)Streamline 16100, 16060 & 16080
product (Advance   Authorisation Nos.   3410036266 dated 26.02.2013,
3410040816 dated 18.12.2014 and 3410040815 dated 18.12.2014).

Sir

l am directed to refer to your Advance Authorization Applications received fron¬  O/o
DGFT on the sublect cted above You are being advised to subml the fo‖ owing informalon i

1. The item of export indicated is in meters and raw material sought to be imported is in
weight. The technical specification and weighUmeter of all the three export products i.e.
Micro lrrigation Equipments (Emmiting Pipe Systems) Streamline 16100, 16060 & 16080
may be indicated with separate weight of Drippers/meters. Copy of export order may
also be furnished

2. Detailed manufacturing process along with technical justification for wastages at each
stage of manufacturing process and also on each of the raw material may be furnished.

3. Separate raw material requirement for all the three export products may be indicated
indicating net content and quantity applied for import (net quantity + wastage) may be
furnished.

4. Complete material balance for the three export products separately indicating input and
output.

5. Details of production of export product under reference and corresponding consumption
of raw material (both imported and indigenous) during the last three years duly certified
by CA may be furnished

6. Small sample of export product and import products, if feasible.
7. Any other relevant information.

」oint lndustrial Adviser

Tel:011-23071442
丁elefax:011-23071187
Email:omsharmaonた in

Copv to: DGFT′ DES‐ :(Shri Haradhan Das,FTDO),UdyOg Bhawan,New Delhi(Wrt
their U O Nos o)01/80/050/562/AM-13/DES-1/1743 dated 05 02 2015 oり 01/80/050/613/AM―/
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omcc ofthe developme,lt Commissioner
Ⅳ〔icro slnall&incditim EnteDi・ ises

MECIIIANICAL DIVIS10N

スヽ〆ヤ
‐
lly

千ィ|⊃

か´

30(133)/13-ME

Subject: AA no 0710099453 dated 07. I I . 13 in respect of M/s Zenith Precision Pvt Ltd

Reply received from firm is placed at PUC. As per reply, norms may be fixed as follows:-

Sno 5 of import item may be allowed iLS per AA no 710073874 dtd 27.08.10.

S.No. 1, 2,3 and 4 of items of Lnpcrt may be allowed as per AA no 710084928 dtd

22.12.11.
Sno6,'7,and 10of irnportitemmaybeallowedasperAAnoTl0089l9l dtd22.06.12.

sno 8 of import irem may be allowed as per AA no 7 100m294 dtd 0 1 .03. I 0.

Sno 9 and 1 I of import item rnay be allowed as per AA no 710089174'

This issues with the approval of Director (ME) for taking view by NC'

0/oDC,MSME UO No30(133ソ 13‐ME dated 15.06■ 5

ぽ賭し/

PARVEEN SHARMA
Dy.Director General

蠍櫛:犠:締

(K咆

ム

AD(ME)
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Ministryτ

l[aly ll::it書 ::」):‖ :I:tilterprises

TSW(3)SectiOr、

Subject: Application of M/S ISGEC Ltd for ratification of norms of

AA no 0510388787 dt 18-06-14

Ref- DGFT ID No, O1l80/050/oo2r7lAML5/DES-L1244 Dated

25.05.201.s.

DES-I, DGFT may kindly refer to the above mentioned licenses of

r"l7i i6cec ltd. it is observed that drawing submitted by the firm

toiOotster assembly is MDL5-027-2 REVl while in calculation it is

lvlDL5-027-2 REV PO. In the drawing the net weight is 2806'95 kg

*nit" in calculation it is 3831.69 kgi' The dimensions are also not

matching.
bCf-r iti"qrested to get the correct drawing from the applicant to

examine the request.

The above issues with the approval of IA(KKT)' 
.^,ll/rr

/B.c.Nuyuk

Devetopmenr 
?[:_.r";

DG「 F′ FTDO,DES‐ 1)
Deptt Of HI′ UO No3(19)/114‐丁SヽV(B)

0
dated

ヽN｀
ハ
〆
″針

L.14 f'-
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Mrnl:'iry,' oi Chenricats & i:eriiirzei-s
Depar'tnreni oi Chemic::js & petrochemicals

9′ヒ よくハメ・∂ヂ

A (-)11l'

勁aStri tta謂嚇ぷ[名鵠 '

Dated the 」uly ol,2015

M/s. Netafim Irrigation lndia pvt. Ltd.,,
Plot No-268 -22 0, 27 1 tB Gt DC,
Maniusar, Savli.
BARODA_391 775.

Subject : Request for revisions of norms from M/s. Netafim trrigation lndia pvt. Ltcl.,,,Baroda for the import of raw material against the exp--ort of Micro lrrigationEquipments (Emmiting Pipe systems) streamline ietoo, 16060 a -tooao
product (Advance Authorisation Nos. 3410036266 dated 26.02.2013,
3410040816 dated 18.12.2014 and 3410040815 dated 1g.12.2014).

Sir.
I am directed to refer to your Advance Authorization Applications received from o/oDGFT on the subject cited above. You are being advised to submit the following information :

1' The item of export indicated is in meters and raw material sought to be impor.ted is inweight. .The technical specification and weighUmeter of all the fl-rree export products i.e.
Micro lrrigation Equipments (Emmiting Pipe-systems) Streamline 16100, toooo & 160g0
may be-indicated with separate weight of Drippers/meters. Copy of export order may
also be furnished

2' Detailed manufacturing process along with technical justification for wastages at each
stage of manufacturing process and alio on each of the raw material may oe iurnisfreO.3' Separate raw material requirement for all the three export products may be indicated
indicating net content and quantity appried for import (net quantity + yTsilsgul ;ry n"furnished.

4' Complete material balance for the three export products separately indicating input andoutput.
5' Details of production of export product under reference and corresponding consumption

of raw material (both imported and indigenous) during the last three years duly certified
by CA may be furnished

6. small sample of export product and import products, if feasible.
7. Any other relevant information.

賄η
」oint lndustrial Adviser

lチ        丁el:011_23071442ノ     丁elefax:011-23071187
Emall:omsharmaonicin

/1織
う藉i聯

開∴/塁辮 継 L昇塊 π尾『 き棚 梶
m旧L陥W ttЩ略 t
5(ii)01/80/050/613/AMぃ

Jated 12 02.2015 and(iii)01/80/050/614/AAll-15/DES-1/1825 dated 12 02 2015
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Covernment Oflndla
lt4inisrry of Chemicais & Fertilizers

Department of Chemicals & petrochemicals

|フ

,","1.1, 311_3tr3iiil?
. i Email. omshai-ma@nic.in

Copv to : DGFT/DES-I (Shri Haradhan Das, FTDo), Udyog Bhawan, New Dethi (w.r.t.
i19[!,o, Nos' (i) 01t8oto5ot562lAM-13tDEs-1t17+3 oateo os.o2.2o1s (ii) 01/B0 tosot613/AM-15/DES-1/1824 dated 12.02.2015 and (iii) 01/BO/0 5ot614tAM-15/DES-1/.1825 dated 12.02.20is

%

針
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鋪釧助attR鮮ぷ [名鵠
1

Dated the 」uly ol,2015

M/s. Netafim irrigation lndia pvt. Ltd.,,
Plot No-2G8 -27 O, 27 1 tB GIDC,
Maniusar. Savli,
BARODA_ 391 775.

Subject : Request for revisions of norms from M/s. Netafim trrigation lndia pvt. Ltd.,,,Baroda for the import of raw material against the expiort of Micro lrrigationEquipments (Emmiting Pipe systems) streamtine 16100, 16060 & 16080product (Advance Authorisation Nos. 3410036266 dated 26.02.2013,
3410040816 dated 18.12.2014 and 34100408f s dated 1g.12.2014;l.

Sir.
I am directed to refer to your Advance Authorization Applications received from oioDGFT on the subject cited above. You are being advised to submit the following information :

1' The item of export indicated is in meters and raw material sought to be imported is inweight' 
.The technical specification and weight/meter of all the iliree export products i.e.Micro lrrigation Equipments (Emmiting Pipe-systems) streamline 16100, 16060 & 160g0may be indicated with separate weight of Drippersimeters. Copy of export order mayalso be furnished

2' Detailed manufacturing process along with technical justification for wastages at eachstage of manufacturing process and also on each of the raw material may be furnished.3' Separate raw material requirement for all the three export products may be indicated

i:iltjflj 
net content and quantity applied for import (net quantity * waitage) may oe

4' complete material balance for the three export products separately indicating input andoutput.
5' Details of production of export product under reference and corresponding consumpticnof raw material (both imported and indigenous) cluring the last three years duly certifiedby CA may be furnished
6. small sampre of export product and import products, if feasibre.7. Any other relevant information.

/

Joint lndustrial Adviser
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LIC:LUT':791:OGSP

The Directorate General of Foreign Trade
(DES D
Udyog Bhavan,
Maulana Azad Road,
New Delhi - 110 011

Dear Sir,

ιaだen&roubl● ιimited
Corporare O熱、Arew Delh′ :
A177badeep θυ:lding r9め FroOa'4 Kasrυ l‐ba candhF Marg7 Netν  De力だ,ア 00θ′′iND“

屁チ +9′ 77 4750 8888 Fax:+9′ アア47509979 ぃn“″ιattentoυ brο com
a′JN。.19999'MH'946PLC004768

Arnendment in RatincatiOn of the norrTns in respect of

Advance Authorisation no.0310557677 dt,29.01.2010

Your File No,01/80/50/00245/AMl1/DES‐ I

We refer to our earlier letters dated 02nd March ,20L5 & 08th April, 2015 submitted to your
good ofiices, furnishing following details:

i) Non-applicability of Essentiality Certificate in the subject Advance Authorisation issued
against Invalidation of EPCG License urder para 8.2C of Foreign Trade Policy

ii) Despite of above fact, all the possible genuine attempts were made by us for obtaining
Essentiality Ceftificate from our Customer M/s Oil & Natural Gas Corporation Limited
(M/s ONGC) based on letters from your good offices,

As mentioned in our letter dated 08th April, 20L5, we are now awaiting a clarification from
your good offices on whether DGH Certificate obtained by M/s GE India Industrial Pvt. Ltd.
was under para 8.2C of Foreign Trade Policy (for Advance Authorisation obtained against
Invalidation of EPCG License) along with a copy of the DGH Certificate.

Based on your confirmation & copy of DGH Certificate, we can accordingly take up the
matter with our Customer M/s ONGC.

Meantime, we sincerely request your good offices once again to review the requirement of
Essentiality Certificate in this case on genuine grounds and consider grant of a waiver of this
certificate in line with the requirements laid down under Foreign Trade Policy.

Awaiting a favourable reply,

Thanking you/ we remain,

%|マ For Larsen & Tnubro Limited

Agrawal )
Deputy General Manager'

F釣おrertld。

“

cef

i4T′ lc″se Ⅳ M Mac
夕●ノ∴富だ f.-late

A4tymb3「 ―イ0000ア′lrvlDIA

Youi's faithfully

Ol麟∬鈎醸露む
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//shri Haradhan Das,

轟襲i蜆品褥,

W:Ll盤盪 品lihdustry
Tel No 23061562,Extn 265
Fax:23062225/23061613

βηcI_l∽ 。なσ_

Nヽこ

No 46011/42/2014‐ PC‐ ll
Government ofindia

Ministry of Chemicals&Fe■ ‖izers
Department of chemicals&Petrochemicals

g、νt,26フ_、
は

fiR-qt

sub. ; Request for revision of norms in respect of Advance Authorization
No. 3110062832 dated 26.02.2014 issued under para 4.7 oi Hap vor.-r
of M/s. Decon lndia plastics pvt. Ltd., pune _ reg.

- -T-he 
undersigned is directed to refer to DES-I (lD) vide UO No.011801050r009rAM-1s/DES-ri2o42 dated 27.03.201s on ttre-ilnjeci ciieo aoove ano tocommunicate that the above mentioned norms is arready been sent to oEs_r'uiJ. ourOM even number dated 10.12.2014 (copy enclosed).

鮨
η
／

鋤対日助aぶR鮮齢:A鵬
Dated the June 23,2015

TeL 011_23071442
丁eiefax:oll-23071187
EmaiI:Omsharmaonに い
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F.Nc.46011′ 42/2014-PC― II

Governlllent of lndia

Ministry of Chcmicals&Fertilizers

Depatnent of Chenlicals&Petrochel■ icals
*****

Subiect :

Shastri Bhawan,New Delhi‐ 110001
Dated,the lo寸η December,2014

0FFICE MEMORANDUⅣ I

Advance Authorization Application from M/s.Decon lndia Plastics Pvt.Ltd.for the

import ofraw material against the export of lttCCtiOn Moulded Chrome Plated Parts.

(Advance  Authorizttbn  No.3110062832  dat出   26.02.2014  &
Adv.Auth.No.3H0064H5datcd 09.06.2014).

***i<*

The undersigned is directed to refer to DGFT U.O.No.01/80/050/091AM15/DES-V59
dated 16.04.2014 & U.O.No.01/80/050i00009/AM15/DES-V1132 dated 21.10.2014 on the
subject mentioned above. The proposal of the firrr1 has been examined in this office. The
Department of Chemicals & Petrochernicals recommends the present Advance Authorization
Application on the following basis:-

Item to be Exported Quantity
Injection Moulded Chrome Plated Plastic Parts l No.

Raw-material recommended to be Imported Quantity
Relevant (PC + ABS) Blend - Bayblend T45 PG 1.05 kg/kg content in

the export product.

This issucs with the approval of competent authority.

(Dharam Vir)
Section Officer

Tele:- 2338 2575
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Ms.Priya Ranjan,
FTDO,(DES― I),
O/o DGFT,Udyog Bhawan
New Delhi-110011
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Department of Fleavv Ir:Crrstry
TSW(B) Sectir"rri

datcd

θ

PARVEEN SHARMA
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Subject: Application of IWS Faiveley transporr for ratification of norms of
AA no- 0410159257 DT 19-08-14

DES-I, DGFT may kindly refer to above mentioned AA of M/S Faiveley
transport. I am directed to state that this office recommends these
components with NIL wastage & accountability clause undErGR+.

The above issues with approval of IA(KKT).

B.C.Nayak

Officer
01-06-15

DGFT.FTDO,DES― I
Dcp■.Of HI,uO No3(H9)/14‐ TSW(B)
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